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2. Statement showing fina] replies
of Government to the recommenda-
tions contained in Chapter V and
the action taken replies on the
recommendations made in Chapter
I of the 34th Report of the Public
Accounts Committee (6th Lok
Sabha) regarding action taken by
Government on the recommenda-
tions containeq in their 183rd report
(5th Lok Sabhba) on New Service/
New Instrument of Service.

3. Statement showing final replies
of Government to the recommenda-
‘tions contained in Chapter V and
action taken replies on the recom-
mendationg made in Chapter I of
40th Report of the Public Accounts
Committee (6th Lok Sabha) re-
garding action taken by Government
on the recommendationg contained
in their 182nd Report (5th Lok
Sabha) on Films Division,

4. Statement showing final replies
of Government to the recommenda-
tions contained in Chapter V and
action taken replies on the reocm-
mendations made in Chapter I of
4'71th Report of the Public Accounts
Committee (6th Lok Sabha) regard-
ing action taken by Government on
the recommendations contained in
their 209th Report (5th Lok Sabha)
on Export of Leather,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Peported Kkilling of three Harijans by

farmers in Kaila, Village wunder

Chandi Police Station in Nalanda

District (Bahar gpn the 9th December,

1978 over the aliotment of land to
landless Harijans

MR, DEPUTY CHAIRMAN: Calling
attention.

SHRI BHUPESH GUPTA (West
Bengaly; Sir, before we take that up,
I would like to know why there is no
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statement on the IAQ plane crash in
Hyderabad. That should be made, L

Sir. o

MR. DEPUTY CHAIRMAN: The
Government is making a statement.

SHRI BHUFPESH GUPTA: 1 would
like to know what compensation is be-
ing paid to the three boys who have
been killed.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Sir, I call the atten-
tion of the Minister of Home Affairs
to the reported killing of three Hari-
jang by farmers in Kaila village under

Chandi Police Station in Nalanda Dis<™ <

trict (Bihar) on the 9th December,
1978, over the allotment of land to
landless Harijans,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
the Governtnent deplore the ghastly
incident which occurred on the 9th
December, 1978 in Kaila village of
Nalanda District, Bihar in which 3
Harijans were killed.

According to the report received
from the Government of Bihar the in-
cident took place at about 9 amM. in
the morning of 9th December, {978,
when a mob of some 250—300 men col-
lected at the instigation of a local Kur-
mi landlord and surrounded the
village XKaila. On seeing the mob
who  were armed Shri Doman
Dusadh fled for his life who
was chased, shot dead and
beheaded at Sultanchak a neighbour-
ing village. Shri Ramdhan Manjhi an-
other Harijan who too had fled irom
the outskit of the village met the simi-
lar fate. Shri Balgovind Dusadh an-
other Harijan and Chaukidar of the vil-
lage who was going to report to the
police station wag caught and killed.

This incident was the result of a
chronic land dispute between the Hari-
jans of village Kaila who claim 392
acres of land surrounding the village
and landholders who claim to have pur-
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chased the land from the original land- are occupancy tenants and that they

lord. A case has been registered cannot be deprived of the land. Even

against 14 persons. All the accused then nothing is done. The landlord re-

persons have been arrested.

Earlier action under sections 144
Cr.P.C. and 107/116 Cr.P.C. had been
taken. Proceedings under sections
107/116 were stayed by the Hon. High
Court in October, 1978. Armed Force
under a magistrate were also deputed
but they failed to protect the deceas-
ed persons. The magistrate and two
police officers have been placed under
suspensions,

All the senior officers of the Division
have since visited the village. Rs. 250
and 15 days ration to each of the de-
ceased family were distributed by ‘he
district authorities. The Bihar Govein-
ment have announced to pay Rs. 2000

to each of the deceased family. 'i'he
district  authorities are preparing
schemes in collaboration with the

M.F.AL. to rehabilitate the families 1n
some worX. The deceased Chaukidar’s
son has keen appointed Chaukidar in
his father’s place. Food for work has
been ordered ang is in progress. Armed
force under a magistrate have been de-
puted.

SHRI YOGENDRA MAKWANA (Gu-
jarat): All useless. This is a matter of
everyday,

SHRI HARKISHAN SINGH SUR-
JEET: Mr. Deputy Chairman, Sir, not a
day passes when we do not hear about
the atrocities on the Harijans. he
other day we discussed about what
happened in Bajitpur. The cause was
the same, dispute over land, and the
dispute was not new. It was pending
for 30 yeers, and before the eye of the
police 3l} this wag happening. The-e
was nobody to intervene.

Here also in this case in this village,
the land dispute is there since 1944, but
no solution is found. The landlord, as
it iy done in other cases, is allowed to
have benami sales, and the land is
transferred. Then the tenants -o to
the court. They get the verdict of the
court in 1954 in their favour that they

sorts to so many methodg to eject them.
They do not give up the possession of
the land. That continues. All talk of
lang reforms have been there, ang io-
day also 1t is being done. But there is
nobody to protect them.

I gm sorry, the Home Minister did
not mention that they had information
earlier that the landlord was gathering
his goondas with arms to eject the
tenants. Ang the police was posted
there. On the 7th, the first raig was
conducted and the village was attack-
ed. For three days the landlords’
goondas were in a position to siege the
village. They askeq the people—the
police and the magistrate were wit- .
nessing 1t—not to go out of their
houses. The village is composed of
156 families, half of them Harijans.
They went to the Harijan busti and
surrounded them for three days. 'The
police was there 1n the village, nut
there was nobody to intervene. Then
what happened? On th 9th, as’ has
been stated, all these 200 or 300 people
gathereq from the surrounding villages,
anti-social elements, with arms in their
hands, illega] arms—as the landlords
do. They went and attacked the Hari-
jan bustis. And not content with that,
they go and attack somebody who s
grazing cattle. He is caught. His wife
is protesting, saying that they nave
nothing to go with the land. But, no,
he is taken away and killed. Another
man, a chowkidar, is caught on the
way, taken away to some otther village
and killed. So this is what is hap-
pening, this brutal murder, and the
police is witnessing it. And the ad-
ministration is collaborating. He said
some arrest have been made and so on.
What is going .to happen later on is
not known because it is a question
where the administration connives with
them. What has happeneq to the ad-
ministration, or what action has ceen
taken agoinst them? This is not an is0-
lated case. The same thing happened
in Bajitpur. The land dispute is pend-
ing there for 3¢ years. Nobody 1s in-
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tervening. Thig village was attacked
and demolished in 1956 also, Then
.again this time this attack has come.
The police does not do anything. Sir,
thus ig what is happening. All these
disputes are coming up and attacks are
being resorted to by the landlords.
Wherefrom do they get encouragement?
I ask thig because whatever be the talk
.that any Government has been indulg-
ing in about land reforms, it has prov-
ed to be completely bogus so far as
the Harijans are concerned. What 10
.say of giving them land, they are not
even protected on lands which they
are in possession of since more than
30 years. This land in Kaila they have
been jn possession of since 1944, and
they have got a verdict of the High
“Court in their favour. Even then they
do not have any protection. This goes
-on. This was so under the Congress
rule, and this is happening in a worse
form under the Janata rule.
=5t Wiew avgwm fag (fazw)
FHIAG & AT ARG T T3 ZNA0AT |
SHRI HARKISHAN SINGH SUR-
JEET: They are thinking of even am-
ending the earlier land reforms laws
also in favour of the landlords. What
- happens is, a lot of hopes are aroused
among the Harijans that they will be
provided with lands and house-sites,
“but nobody protects them. I may say
here in this connection that those
landlords have got the support of both
the Congress and the Janata Party.
The landlords, whether they are Con-
gressmen or Janata men  are landlords
first and foremost. And they have zon-
nections with other landlords. That is
why no action is taken. Earlier ‘he
landlorg was connected with some Mi-
nister who was in the Cabinet earlier.
Now also the Janata MLA, the local
MLA. . . ,(Interruption)- I do not want
to use your language. The Janata MLA
also did not protest because he also be-
longs to the same caste. This is hap-
pending I am telling this Sir, because
when T went to Bajitpur also, I saw the
same thing. There is no question of
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any party. They belong to the land-
lord party, and they are prepared to
take any cover when it comes to pro-
tecting their own land. That is why
the position continues like that. If the
administration is allowed to connive
with the landlordg to attack the Hari-
jans, what is their fate? When can
they feel secure? Even after 31 years
of independence, even their lives are
not spared, what tq say of their eco-
nomic welfare. To get their votes,
everybody is talking about their wel-
fare, economic uplift and so on. But
what is actually happening is that
everyday there are murders and so-
cia] oppression. If there is g question
of wages the Same thing happens; if
there is a question of defence of their
rights on land the same thing happens.
This social repression continues, This
is a very bad state of affairs and no
investigation or no statement can re-
medy it unless the Government comes
forward firmly with its suggestion.
Why are not the weapons of landlords
taken away? Why are they allowed
weapons? They have anti-social ele-
ments with them. Why are these anti-
social elements allowed to keep wea-
pons? Why is not any landlord arrast-
ed? I woulg liké fo know from ‘he
Minister whether any landlord
has been arrested. The land-
lord spendg 3 lot of money to
codrupt the administration. I sent
somebody for an inquiry in that village
and it was revealed that a lot of money
was paid to the police and other ad~
ministrative officials so that no cases
were instituteg against them. This type
of a thing is always happening. I
would like to know whether any action
has been taken against any landlord
who has conspired even when the High
Court has given its verdict, when the
land is in their possession. The Tand-
lord has again gone fo the High Court
for revocation under 107 and all that.
I do not know what the High Court has
done, but the poor tenants of the vil-
lage who are Harijans. are not in a
position to go to the High Court. How
can they go to the High Court when

they cannot even go to the nearest:.
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town? They are not allowed to go any-
where. So, in order to meet this sort
of g situation certain things have got
to be done. The Government has got to
arrest the landlords and confiscate ull
their weapons and wipe out the anti-
social elements who are used by the
landlords to attack the Harijans. The
police is not going to protect the Hari-
jans, Therefore, the Government should
immediately arrest all the landlords
and fake away their weapons and clear
the areg of all the anti-social elements.
1t is not happening in just one place;
it is happening all over. It is happen-
ing on a large scale in Bihar and UP.
The landlords and their relations also
should not be allowed to have any <ind
of weapons. I would like a clear-cut
answer from the Government as to
what steps it is going to take to ensure
the poor tenants’ land, to verify whe-
ther it has been transferred to some-
body else, whether there has been any
benami transaction, What steps is the
Government taking to protect the fen-
ants’ rights? The Government should
come forwarg clearly with what it is
going to do, what policy it ig going to
pursue, to ensure land to the Harijans
so that they can also earn their living.
These are the questions I would like
fo know from the honourable Minister.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB (Uttar Pradesh):
On a point of order. The honourable
Member has unnecessarily introduced
the name of the Congress in this mat-
ter. The landlord has no concern what-
‘soever with the Congress organisation;
he is not even an ordinary, member,

"This sort of a reference is a reflection...

SHRI HARKISHAN SINGH 3SUR-
JEET: My friend has not listened to
me correctly. I said he has got rela-

tiong with the Congress ag well as the
Janata, both,

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: No. He has no
relationship with the Congress. This
is 3 serious matter. The landlord is
an open member of the Janata Party.
There is hardly any day when we 40
not hear of such atrocities. So, why is
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he unnecessarily bringing in the name
of the Congress Party? This has become
a common matter., Everyday we hear
these happenings. Therefore, it is a very
serious matter. (interruptions) In the
Congress regime there were no 2ases
of burning murder and rape of Sche-
duled Castes, never, never...,

MR. DEPUTY CHAIRMAN: Please
sit down.

SHRI K. K. MADHAVAN (Kerala):
Sir, now the cat is out of the bag.
The honourable Member spoke with the
eloquence and with a lot of emotion on
the subject. Organjsed groups orga-
nised political groups both within t‘he
ruling party ag well as in the Opposi-
tion are behind this. They are sup-
porting this, as has been stated by the
learned Member...

(Interruptions)

MR. DEPUTY CHAIRMAN: Let us
not divert from the main subject.

SHR1 K. K. MADHAVAN: They are
bent upon gate-crashing. It is for the

people; it is not up to the Government
only.. .

MR. DEPUTY CHAIRMAN: Let the
Minister reply,

SHRI K. K. MADHAVAN: What else
can be done?
=t geara fag (ghmomr) @ staan
aréf 7 gfeomi #t F a7 faar | 2]
IS Fed FhT A7 @ E

SHRI PIARE LALIL, KUREFEL urf
PIARE LALL TALIB: Such things wvere
never happening before. Harijans are
being beheaded now... (Interruptions).

=t o fag (gfaamom) o wer &
WY F{B FEA AN E | AT TRATA
JTFATE | UST AT8F, T &797 FrfFgam,
# oot 91T 75 § |

St Jeawfa 7Ty A § S
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SHRI DHANIK LAL MANDAL:
would like to reply first.

st o fag ;oW WU & AR
I 3 ST 1 AW JqTF AT A1y
T AT JTAT )

st Sdftw e " (I
g3w) : foq &1 ATA § TgT IT AW
gorra & I

=t IqEawfa | orT T & T
o AT 7RRT & F419 31 A

ot g fag a7 AW EET gvw
AET F | g at qa AR a7

(Interrup:ions) ® WY WIeT FET -

g | AT a1 qF F A@T 9T Fd{y
FWT U AT F q1q AT T R 4 UF
q<fraT ave U Ay | oF AL {7 e
FT 19 & faar i 397 & Gt F
FeT F Faa 1 a1 § T amm Sar
2\ wwe g e wg ® @A S &)
HTEY TG & AT AG) & | AT H F
Y AT F ar 97 Hi7 93 EEE gy
WEgwT AT 7 [T F AR g,
ot A1 (Ineerrupricny) WIS
fear #7 garyr # 1 AT AIC WY
ST qzTaY | S fae w7 AR AiY
O a1 Ay ) Ady fgewa w30

el Uy Je,,s BRI o

,_;Hs s e =l ,__ss o !
S oot vl - s e
€0 yoids Shtaed 988 U S3an st
fU K oSl 381 idyy U he
o cﬂ»J‘Sﬁm‘.}’ Lf’ - U,D l,n'J &5

S TU LI LR R G SR <

T wRa $ha 5% arfad g
T GG T AT {T FHT AT FET | T
a® A1 “fazds arg e v fawic”
& FE NFAT HAC FHG FT 1R 7 ferar

1

+{ 1 English translation,
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2T | 39 uFHISE § HAT FT AS
qeF A8 21 ]

ot 99 Tag : wida w1 A0 Ararfar
®T § o I § TF 00 gt 3 A 787 39
|9 9 7S (XHFEIR FTIAAT AAT
AT T IF 97 FZESAT A qraAar fvar
. ..

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB: This had never
happened hefore—never....({nteérrup-
tions)

=it o9 fog © 99 qag Jge A
gt fear ot 5 gowg de ary
giesrdl &1 &1 sty |

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB: This is not a
point of order.

sy wiven wrTw fog 1S faaw
geedi & daq & 71 grarafeg

(Interruptions).

MR. DEPUTY CHAIRMAN: Order
please. Qrder please.

SHRIMATI AMBIKA SONI (Pun-
jab): This is a very important matter.
He is indulging in diversionary tactics.

it s fog wix T e av gw
TANIT FTT TG | | AT F47 § 91 HiT
S F99 & AT F 71T 78 GG F¥
FETAT F T AT AT 7 TET FT
wa | § g ad wgarifw. .

b e oS Y ayles 5yl

TH R @ g F§ afem @
FHG FT ATH F41 fwar @w ?)
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ot a9 fag : Fiag 7 A7 7
ford foar war i Fida oraqy s &
“ ororE) & are W gy foy faenard 36y
FT EHIT FT GEHTT FATAT 4T 1
Tl e S (I gl o
| &dgal = KLhavy Jed 93 Edganky
- & sy dge
st @R A gda 9% arfea)
wFdIsz a1 g1 TET, EHAT QT ]

st s Vg : w3 @19 39 F1 A
T o4t AT 23T Y AT FAT AT | TG
arg & ¥ oy w4Y &1 & YedT w@igA
ag #g @I oAl (Lnterruptions) §
JTAT g1, 39 gE" § gAY 41T
qAT § AR AT AWML

SHRI YOGENDRA MAKWANA: 1
am on g point of order. ...

=t Wy fag cgae v agr g
MR. DEPUTY CHAIRMAN:
alsp on a point of order.

He is

SHRT YOGENDRA MAKWANA:
This is very important.

ft v Tag © 9FaAD AT 149X

Y 78 &, AT AT NIF AET § FET

1% WIS F41 2FTT g1 7§ W 4T 9%

g3TE |, .. (Interruptions)

ot guEATafa : w3 7w w7 faam,
FE G, ..

(Interruptions)

st sy fag - & fecdt FaredAd,
wgs, fas a8y w7 @r ar fs a2 Freat

+[ 1 English translation,
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T Agd gaarT fag ofr o fardem
FATHE, AL AT WE, AIT AT FAIIL
AT FAISTE, AT AT &g Hrag
A AFET FAT X WH FW ),
O ART OF 19 &4 «fqa s Fe
ATE T FHAT FIX FIT AT T8 TGT
g e 1| 9T fR A8 1€ FT qFEd
AL ATIIEATT GATIN F AT T FHIRIC
AT AAT, TG A ATZT HIFHTETE )

SHRI BHISHMA NARAIN SINGH:
It is a point of disorder,

SHRI YOGENDRA MAKWANA:
Sir, my point of order is this: This is
a very serious matter and everyday
the Harijans are assaulted all over the
country and we are very much par-
turbed over it. These are the things
on which, you see, there should be calm
and cool discussions on all sides. (In-
terruptions). There is no question of
any party at gll here. We want to dis-
cuss this issue above the party lines.
My honourable friend just now said
something and he was alleging that
the Congress was there in this. Sir,
throughout his life he has been in the
Congress. He has been in the Congresg
so far in power and now he is with
the landlords. (Intérruptions). He is
going there where there 1s power, So,
he hag no right to advise as to what
we should do. He has no right to ad-
vise the Members on this side because
we are where we were and we are
sticking tg our party.

MR. DEPUTY CHAIRMAN: All
right. You have made your point,

SHRI YOGENDRA MAKWANA: So,
he has no right to advise us.
(Interruptions)

SHRI K. K. MADHAVAN: Sir, these
people have left the Congress. (Inter-
ruptions) They are not in the Con-
gress. They have left the Congress.
(Interruptions)
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SHRI P. RAMAMURTI (Tamil Na-
du): Sir, may I may a suggestion?

SHRI YOGENDRA MAKWANA:
Sir, my request to the Members is not
to make this debate a farce. Do not
‘make this debate a farce. It is a seri-
ous matter and we want to discuss it
in all seriousness. Therefore, 1 would
request all the Members of this House
to discuss this issue very seriously and
to rise above party lines.

SHRI PILOO MODY (Gujarat): Hy-
pocrites,

SHRI P. RAMAMURTI: Sir, I would
request all not to make this matter a
party issue.

(Interruptions)

MR. DEPUTY CHAIRMAN: The Mi-
nister is saying something now.

SHR] P. RAMAMURTI: All right.

SHRI PILOO MODY: Let Mr. Ra-
mamurti say something.

SHRI DHANIK LAL MANDAL: Sir,
it is really a matter of concern and
anxiety, whether such incidents have
taken place in Bihar or in any other
part of the country. There can be no
two gopinions on this, It is also true,
Sir, that there was a land dispute pend-
ing for a long time and there had been
S0 many court proceedings and there
were also the decisions of the courts.
"There can be no two opinions on this.
“There is one case decided in the year
1976 by the honourable Supreme Court
in gccordance with which 15 acres of
land were given to the Harijans. But
392 acres are under dispute out of
which 15 acres were given to the Hari-
jans. It is afso true, Sir, that the land
recordg are note yp-to-date in Bihar.

SHRI P. RAMAMURTI: In none of
the States they are up-to-date.

SHR; DHANIK LAILL MANDAL:
When I visited Kaila village on the
16th and discusseq this matter with the
Chief Minister of Bihar, Shri Karpoori

L RAJYA SABHA ]
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Thakur, I drew his attention to this as~
pect of the problem and he gssured me
that very soon he would constitute
three committees which will go into
these things in Bajitpur, Kaila and
Tekari. There recently another incldent
has taken place. o, Sir, it is true that
land disputes which are coming to light
more ang more are afso resulting in
Harijan atrocities, There can be no
two opinions about this. ¢

156

About the arrests, Sir, the landlord
has been arrested. Not only the land-
lord but the other persons also named
in the FIR have been arrested... (Intér-
ruptions) Ahout weapons, Sir, there are
clear instructions on the part of the-
Ministry to the State Governments that
whenever there is a land dispute or
any dispute in which one party is a
harijan, then the weapons belonging by
the other party, which is not Harijan,
should be confiscated. In this case,
when I visited the village, I gave ins-
tructions that the weapons shoufd be
immediately seized.

it ®eq A WA (ITT qIW) -
SgaATfa A, 7 w1oE fAdET FTAIE
st afts @t Wew ;g @
IAAF T A | €9 §F FAT AT EE N

st F/ET A WX AT LY AT
AT qi TE 8 | H qg FAT AIEAT§
& sz o W ge2a ggr g ar F sEArEr
W A JUR g

s gqowwfs . fawyr 9T I
Fifee | faurdaT wa grEy

St Feq NG X ;3G wEy F
Jg AIAT AT § AT

=t wa feg waee (qwra)
T TYAT T TILT ALY grAT AT
forg dwaw & A A A =3y o

(Interruptions)
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SHRI P. RAMAMURTI: Sir, 1 do
not want this debate to deteriorate as
about between two parties. It is a
fact, sir, whether it was the Congress
Party or any other party, that the land
has not been properly allotted and
lang disputes have been pending for a
long time. As far as the Harijans are
concerned, they are unarmed. The
landlordg are armed. Your administra-
tion will not be on the side of the Hari-
jans, It is a well known fact. Your
administration will not be able to pro-
tect them. Therefore, under the cir-
cumstances, will the Government distri-
‘bute drms to the Harijans in this coun-
try sd that they can protect them-
selves? Thig is the only question that
I want to ask......

(Interruptions)
AN HON. MEMBER: We support
this. .. .
(Interruptions)

SHRI P. RAMAMURTI:
distribute arms to them...

(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please. Mr. Salve.

SHR1 N. K. P, SALVE (Maharash-
tar): Sir,.:..

(Interruptions)

SHRI HARKISHAN SINGH SUR-
JEET: I could not get the answer to
my question whether the police was
there. For three days when this thing
was taking place, what action had peen
taken against the police? This is the
reply I wanted. .,

Will you

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Salve.

SHRT N. K. P. SALVE: It is not
purely a barbarous and wanton Kkill-
ing; it ig a story of human degrada-
tion and disgrace—Kkilling of the Hari-
jans by the landlords, Equally elo-
guent is the story of political opportuL
nists and of a Government which is
exceedingly weak, which js exceeding-
ly corrupt and which is exceedingly in-
competent. C

[ 18 DEC.

to a matter of 158"
urgent public importance

SHRI PILOO MODY: But it is not
a petticoat government.

1978 ]

SHRI N. K. P. SALVE: This beha-
viour is dripping with lawlessness
and violence. The rule of law has be-
come something unknown to the people
of Bihar. It is understandable that the
Home Minister has glibly express-
ed his concern and anxiety over these
things. If one were to see the story
as narrated by one of the weeklies,
then even Mr. Piloo Mody who is the
conscience of that party, would come
up and say that if there is any one
State Government which has no busi-
ness to rule that State, it is the State
of Bihar, It should be dismissed lock,
stock and barrel in the interests of the
people. If these paragons of virtue
which Mr. Piloo Mody and others claim
to be, were to read the national weekly,
they will know that there was the first
attack by 200 landholders on the land-
less Harijans. There was shooting.
Fortunately or unfortunately no lives
were lost and only one person was
wounded. Thereafter, there was a mas-
sive attack by 500-strong landholders
with guns, swords and spades on the
9th of December because in the mean-
time, in the interregnum, the Gov-
ernment had supposely posted the po-
lice force. Thig is what the national
weekly reports, not for my benefit:

“A police force and a magistrate
were stationed in the village after
the first attack. The second attack
took place without apparently any
hinrance.”

r

The police were silent spectators to
this massacre that was going on. Even
today, I wish the Home Minister knows
something about this weekly report
which further says:

“Apart from physical gegregation,
the Harijans are haunteq by fair of
isolation from their brethren in other
villages while their Kurmi opponents
are ‘freely mixing with likeminded
castemen in neighbouring villages’.”
They are living in a mortal fear for

the only sin they have commifted of
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being born in a community which
js socially oppresed and economically
backward. This is the penalty they
are paying for being ruled by a cor-
rupt and inefficient oGvernment. The
sin that they have committed is the
sin of being born in a community
which cannot enjoy the right to pro-
tect itself. If one were to read the
narartion, what was the crime of the
thirty year old Harijan, Doman Dus-
sadh? His crime was that he was
fighting for the rights of Harijans re-
garding the possession of 14 acres of
land out of 392 acres which belonged
to the erstwhile Zamindari. Dussadh
had taken up the cause of the Hari-
jans. He had said that the 14 acres
of land which was a fertile piece of
land, must be given to the Harijans.
Unfortunately, it was considered that
the land is more valuable than the
human blood and Dussadh was alle-
gedly chased in another village. He
was shot dead. His dead body was
brought in and bheheaded in the
ardent belief that this would be the
destruction of evidence so that those
who had committed this heinous
crime might, g0 scot free
under the benign Janata Government
in Bihar. (Interruptions) There was
another Harijan. He {foo was shot
dead. His name is Ramdhan Majhi.
What was his crime? Willy-nilly, he
happened to see this happening and
the people realised that he was ~n
eye-witness and an eve-witness to
such a heinous and dastardly crime
cannot go unvunished. ¥e too was
shot dead, brought in and beheaded.
That js not the end of the story.
All this happened when the police
was there and the Magistrate was
there. The father of Dussadh, Shri
Balgovind Dussadh. who was a chow-
kidar of the village, wanted to go
and report the matter to the police.
He too was shot dead. This is the
state of affairs. This is not an isola-
lated instance. Take the story of...

SHRI PILOO MODY: I cann’t stand
ihis hypocrisy.

[ RAJYA SABHA ]
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SHRI ANANT PRASAD SHARMA
(Bihar): It is a very serious matter.

SHRI N. K. P. SALVE: To my
mind, this gentleman was born as a
result of hypocrisy, it seems. You are
an embodiment of hypoerisy. You are
a bunch of people who are masque=-
rading yourselves as a hash and galli-
mufry of political opportunism, And
you have the courage to say this to
others who are trying—Mr. Rama-
murti says, you take it above politi-
cal parties—to take it above political
levels. In Bihar, out of 650 polling
stations, nearly 65 have been attack-
ed. There is not a single University
which is functioning properly. Every-
where, in every town, every village
and every place in Bihar, life has
become extremely difficult for tihe
law-abiding citizens for there is
arson, loot and violence rampant.
The Government there js as good as
no Government there. And it is in-
evitable, Sir, that if any Government

. has sown the seeds of casteism, fac-

tionalism and communalism, you will
have to pay heavily for this for it
is said in the Gospel that they that
take the sword shall perish with the
sword. If you are preaching the
gospel of hatred and vengeance, you
will yourself be devoured with this
sort of hatred and vengeance. Sir,
I want to know of the Minister one
thing. Sir, his conscience seemed
to be assuaged by the fact that he
expressed some concern and anxiety
about it. Sir, conscience is very well
assuaged. If you once snub your
conscience, it will never trouble you.
And it is very much so when you
look at the Janata Party, when you
look at them, at their functioning and
working. Sir, every time something
happens, this sort of statements are
made. Every time, Sir, the state-
ment is made ad nauseam, ad infini-
tum that this has happened and it is
a matter of very great concern to
us. Sir, how long shall we keep on
looking? Shall we be the helpless
spectators to this, this sort of cro-
codile tears are being shed, and the
Harijans and the oppressed are losing



161 Calling Attention

their lives. Sir, it is, in fact, a mani-
festation of any political party which
is a conglomerate of people who are
together not for any political ideals,
not for achieving the welfare of the
people but who are together only to
enjoy the bliss and the luxuries of
political power. That is why their
togetherness is so tenuous and weak
and every time they are talking of
disintegration.

Sir, my submission, therefore, is
whether or not it is a fact that law
and order has completely broken
down in Bihar. And what has hap-
pened in Kaila is a manifestation of
weakness. Sir, T have read out to
you that in the presence of the police
all this wanton Kkilling had been go-
ing on. And if this has been going
on, I do not know how long will it
be for revoking the President’s Rule
and invoking the powers under the
Constitution to clamp the President’s
Rule, Sir there is a universal de-
rmand by the people that the State
Government is totally incompetent
to take care of the problems in
which the entire state is enineshed,
into which it has embroiled itself.
Sir, the time has now come. ILet
them act. Let these paragons of
virtue act and save the lives of the
people of Bihar.

SHRI K. K. MADHAVAN: Sir, I
want to say that this attitude on the
part of the Opposition has been pro-
voked by the reservation policy de-
clared by the Bihar Chief Minister.

(Interruptions)

MR. DEPUTY CHAIRMAN: Picase
do not divert the discussion.

SHR1 DHANIK LAL MANDAL:
Sir, we are not shedding crocodile
tears. I want to inform the hon.
Member, Mr. Salve, that in all se-
riousness we are taking all the steps
to drapple with the problem and to
solve this problem.

SHRI ANANT PRASAD SHARMA:
Why don’t you dismiss the Covera-
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ment there? They do not
to rule the State.

SHRI DHANIK LAL MANDAL:
Sir, even yesterday, there was a con-
ference. (Interruptions) you please
listen to me. I know your anuiefy.
(Interruptions) The Prime Minister
convened a conference yesterday.
Only yesterday the Prime Minister
called a meeting of all the Chief
Ministers and leaders of opposition
partias to evolve a national consen-
sus in order to eradicate untouch-
ability and to do away with atroci-
ties on Harijans forthwith and also
to do away with the communal prob-
lems int this country. (Interruptiors)
I know your anxiety. You are woi-
ried because the Bihar Govoernment
is standing on the side of the Hari-
jans and the weaker sections. (In-
terruptions)

1978 ]

deserve

SOME HON. MEMBERS: No, no.

SHRI DHANIK LAL MANDAL:
Can’t you listen?

SHRI ANANT PRASAD SHARMA:
There is no Government in Bihar.
Theve is no law and order in Bihar.
I would advise the Minister to dis-
miss this Government. .

SHRI DHANIK LAL MANDAL:
You are worried because the Bihar
Government, Shri Karpoori Thakur’s
Government, is standing on the side
of Harijans. This is the trouble ard
that is why Shri Salve is complain-
ing that this Government should be
dismised. That is the reason. This
is the complaint.

SHRI N. K. P. SALVE: No, no.

SHRI DHANIK LAL MANDAL:
Because the Bihar Government is
standing on the side of the weaker
sections, therefore this commotion
in Bihar and you are siding with
them and complaining that the Bihar
Government should be dismissed.

(Interruptions)

MR. DEPUTY CHAIRMAN: Order
please,
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SHRI ANANT PRASAD SHARMA:
‘What is happening in Bihar
matter of shame.

(Interruptions)

SHR] BHISHMA NARAIN SINGH:

And he is protecting the Government
of Rihar.

'MR. DEPUTY CHAIIRMAN: Order
please. Yes, Mr. Yogendra Sharma.

=t A Wi (fagr?) : ATET,
fagre < v'r &1 fagre mafe g &
g = fagre #1 3@ =9 Al qafd
& TG THAT FT FAFST AGT FATAT
=rfew | ara F wfaw A T F 9
FATE wifww g =rfey fF 2w fagre
# FAT F HitF fagre gk o
FATAGAT F TEL TT ¥ 8 &1 g AL HAT
i TAFT UF Froral guT ITEI & |
qfqeaz & a7a, gfew & gaer ghcrat
FI gear g1 JgT #¢ v g e IAF
fac &1 712 T & 93 ¥ Ao F {0
FraT & 1| 78 fow a9 & faw ? ¥g
. zafau fF ag 14 uFs sty fomar &
T F J aE THIA ST DIF A T
fagrT & o glesa, wig & TRAT #IX
50 TG ATISATHT AT HAGAT FqIT FT
S TET TFd &, Ha T T AL & aFq
& fam a2 d T8 3¢ & | IART IAEN
& fag, g ST GraT & fag, Tar
wrew At & & fagre o uF agm a9
e\ Far v g4y faafad w1 faay
Sl i€ WE FAT AT IAFT FST 5 1
§ #dr Agey & SAAT AqTEAT §. . .
T U GET G ¢ [ Jo= § Sy A7
ZAT, @ AHT T A1TAT AT T4
F1ar oft o1 S & AT ?
FX) 7g [T 74l T wmr aife & &ig
11 feiwa &1 Eeds § Fqq e
T, T ag {7 gheAl &l
SHYT ©7 QAT H7 A AT f7ar w4,
ST iaTas & Frew aifedl § &6
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faar wat 7% SGagzr wiw & af 3y -

1T 6 fravaw #7 gfagrer w3, Azear
ot & fazr T 407 H g0 1 @gr oAy
gt &1 Hifsdi wt AET AT FAT
faar a7 v 378 wre iz w7 g frar
TAT | A IE F AR FT A
wrag Y FE A fwoqwma o
wg  zfesar av, sfzafegi o)
TeArfaat 7, A2 HAT Afa F g ar
FarEraa wEr sty F 24, Sifg avoF
TFAT L TAR § AT ASAE F
qATT HT FAT FT BEFLIT AT HT
gfaurs 1 oF qfgw o= g7 § AR
|IRTL FJUTATHT 3 TH G947 FI
FAHI AR FATHTH A
arg #1 TreT w7 fzar war fw
dfaedz £ 190 F @Az, AT w7
I F IEAE s giwar w0
FEAMT T FRSFT F1 0 45 A
F&dr g, A F TqaT wr owAr T8
g oa@wEft g "FIaY,  EW
JAMqEF AETA A AT AZET R FIAT
ared & I% ag a%wre, fad zfeadi #r
a1 721 2, fag & 50 7 Aefaardt
IS TATLT FTZFAT G 5 1 30 TATHT
e 1 Traray &1 oF arg sz
1T T@0AT, FAFI S FAET H F4T
g A 3T fFAT 9% OF ar| witeaeT
ZAFT T 728, T2 W@, 7 Fva 1w
IAF I AAT FIBIS0 TG Forga sAat
sHAT F1 s fqar 1 37 FAT FY
FOT FA4 & FIHAFIAA TA RT 2\
ZaAT g1 A% & T AET &y, FR A
srifeamet F1 ar gfewma g1 ar fdt ot
wTfq & < 21, SR SR BN
% Afgm T gT | 37 qfgw 9T 9al
Ty & forg Srgin I IR AT
UF g fHRTT R QAT AT E | AT
aFeE AGY ¥, gw U RS I A
R & fF 39 age ¥ &Y queat g,

164"
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3T TE GHREAT & AN FT €701 AAT FI
faar st 2 @Y aweqr, [Uad gy
feaF), 709 fagresr o agrA w7 3
T IF A6 §g+ & faafasr § agre
¥ gAA [EFRL &1 agrar 24T =l
Fiwfwt § e @ AT =wfzg
fagra =7 ¥ @3 z@ s &
AT AW 8 AT 78T & qEq Hd0 34
arg 1 geATT # g qarw &di w1
HIRFT TATH & 701 F77 § ) fagre
S @ § AT 7 faedAT § 98 g9 g,
grFaEr ifa ¥ gF g g fazre W
TS g A5y @ @ 1 afx fagre A
FAA & v fagre AU GER, WA
STFT HT FCRIT FT q7991 317, 93T F
AT F1 FGAAT W7 | AFEIAT,
9 FTfATq "roxi7odio HIT FToTTo
TFo @ fagry & @iy S T4 § AR
9% a1 o7 fagre s w@rg )
{Interruptions)?
UF WANG OIXW ; g3T AT |
st avteg wal . wigwl £u AEw

fraza@g \gramaa g gz sy
1 g AL AT AT % fHE A
®IH[ q¢ ARAT W OFTAT F ALl

g7 fesnfedy w8 &=w g
- gfere Ao W7o THo ¥ AT WIAT ¥
T IAF §12 W AW KIS AT 7
&Y gTer( A&7 § oAt grad & fagre #i
AT T UF 30 ITA § W T(TF 5
3 faefra STgAT FAT AR E, g F4Y
qrgd & F Jra#Yy TCFagi T g T,
A FIAT TR FAMF AFT FTHT
e a1 g1y Jrfge fr (s goras
FTH BT AAATEN, TAT AT EHT A1
7% fagiT sTaar WA qea 947 (=731 §
- &3 W qEEArY Afgat Gwy g
Zw aradrg 47 9 ¥ A /| §
i o q Frad sy gfora i mrfaarfan
#,AEE q0F q2 A4, AR MGG,
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Far 298 afqgfa & 0§ & ? afz
giagla 747 1 7€ &, 97 Fa41 IAAT
giagty £ s P oag alafr g7
ATl & f5q AT 37 7T A59 27
2. 37 wearfadl & 3ga & F10

730 9, gw o Tl ot &
HAIE & 9g9q 457 g {7 afz uF qvw
qeard gfqarve= § a1 g avE ga
afxadt & o glgsirEd &w
31 89 =2T g fe gearwai & aamm
gfagie seg F fow wrg 1 avwrw
394 AT Sieq FTA A A6 gL
9rE fawer &1 a9t & FT W E | AGFA
HYHIT § FTF 9T £q7A ALV fRoT

Ar==rs, agi e i I F wia
wied a7 FTfe g agw w1 A
qfF 9417 * F1H 3¢ I, aTA9TF
AE A, WAL ZT T | WIS IAFT FHQ
SIEIE | T1HH G H F1 o7 Siq1d
AFMIF (RATZEE InF(  GRaAT FI
ariEr g At AT foaq F  whrgaa
g 7 a9 9AF! Frzeqre (Fa1 FIQ
FEF g5 ara & 9y TEEr #0 s fw
q &% 980 v3, WAr ¥ @ qME
fer gt & N=d w71 FT T
ZIOT F[, TTHT TF TAT ATGTATT
FEt Far FRATTH Ieg A BT FT A7
g2 T AT 72|

ot gfts =t AEw@ - "giEd,
fgawEnT & mvay o |1 AAAE
HFEq F QAT SiT7 g, HIw IATH
IaFT ST {2ar § 1 A€z qU W
Frfsg | Atra 39w wfgi=e O gAd
ot ©F saxq (war g, zhElimefem
faqr & ¥ g WA
fafaee & 19 F& €A a9 FT
o &1 & ) wgaw fuleeee o
fagra =7 & TEAT 21T [ & HIT A
wrwfg #FET OF OET TIHAT 47 72 &
fr @zl wel o7 TH T FT T2AT BT

W
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TN AW 7L AT IF& TT FA AT AN AT
TaRg AL WG AT AR IARG (FeT
TG g1 ST AT GIFHTX IaFT BT &
fdfafeez #e7 ¥ fog g w3
T q & gATL TISAT § ;I gq&0
AM FWT &1 W & | HEAE
fafrezc & mgmfagr 7 & wsw
aEIA § 99w fEedT-fwedt
AT I N IFEFARIFE TR 2 |

it AT AT WA A 7w
FTIIT UTT T LT AME HE AT
qIAAT, AT S F Fgr & agi ae T
I A0 NG IF4T AT g1, AR
ffafadz FTF #1 Frsar ga1$ g1 F
ag FgAT wrgar g % & ary a9y s’
T FAE| &Rl FE giT g, ar
fefafadz < &1 mare & 780 vzar
g 3% f&@d = a1 98T FT I

g7

Ht afax R WS - wgAT E
AT, 1 AT geey 7 Fgl &
ghemat o1 3l &1 o1 ITF0 S
faat g, wfw ggeF am av &
grauT %7 fau & w7 fead W 1 T
frdt g S9F1 7 gerar @, afew
grT &1 ST | ST gFaed AT 98
FLIR L | TAT BT ST 7 o f&aET g
o fam faet gfegq afwaresrsn €
AT fadt g, W g Sfaq qoF
& fadr & ar wafan 0% &

fgelt &, gw S99 Ay WAT
I PM qmgq &fes sl geen @1
gad gl |rfge ol afz
ITFHIE O gA1E fae wg
g ST wTaSfas seqara #1 8. a1 Saw T
gl owHT wIE T S AR,
TAT FTHT IAR] TgAT FTHIA & FEMAT
aifg 7R sa% fag &7 €7 sTaEar

i
1
|
i
\
|
|
’1
|
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R FET gEi—ad{l g
A0 A fagR, A qET F o Ewidr
FAET g3 § WK ZW IAwr fewrs
Fa4T ¢ 8, sigl #gr o7 fag fwat &7
it fsa g & w4t fadt 8, gfesat #7,

ITHT grar e 3§ wfF 9T——
9 IFT AT FUT |

SHRI YOGENDRA SHARMA:-
compensation.

@t wfaw s qzw F 5w, -
3z at feafalfaena 7 g &

_MR. DEPUTY CHAIRMAN: We
will resume discussion after lunch.

Now the House adjourns to. meet at
2.00 P.M.

The House then adjourned
for lunch at one minute past
one of the ciock.

i

The House reassembled after lunch
at three minutes past two of the clock,

Mr. Dputy Chairman in the Chair
STATEMENT BY MINISTER

Accident 10 Beeing 737 Aircraft of
Indian Airlines at Hyderabad

SHRI BHUPESH GUPTA (West

Bengal): Let him make the state-
ment.

MR. DEPUTY CHAIRMAN: Yes,
Mr, Kaushik,

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM XAUSHIK): Mr.
Deputy Chairman, Sir, with your

kind permission, 1 regret to have to
inform the House about an unfor-
tunate accident at Hyderabad to a
Boeing 737 aircraft of Indian Airlines.

At gbout 10.40 hours on Sunday,
the 17th December, a Boeing 737
aircraft (VT EAL) operating sche-
dulzd flight IC-539 (Madras-Hydera-
bad-Delhi) met with an accident dur-
ing take-off at Hyderabad. Accord-



